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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
PPLICATION NO 23
IN
RIGIN TION NO, 75/202

1A 5/2023
IN THE MATTER OF:
JAISHREE BANSAL APPLICANT

VERSUS
UTTARPRADESH POLLUTION CONTROL BOARD ~-RESPONDANT

ACTION TAKEN REPORT
MOST RESPECTFULLY SHOWETH:

1. Thatthe above captioned matter was listed before this Hom'ble Tribunal on
15.01.2024, where In this Hon'ble Tribunal was pleased to pass the following
order:

Para 4. Learned Counsel appearing for the Municipal Corporation has pointed out
that o policy has been framed j.e. Uttar Pradesh State Solid Waste Management
Policy by the Urban Development Department, Government of Uttar Pradesh
for remediation of the solid waste and thesaid policy defines the roles and
responsibility of the District Magistrate(Poge 433) as under; -

“II. Roles & Responsibilities of District Magistrate: -

a. Facilitate identification and allocation of suitable land as
per clause (f) of rules 11 of Solid Waste Management Rules,
2016 for setting up solid waste processing and disposal
facilities to local authorities in his district in close
coordination with the Secretary-in- charge of State Urban
Development Department.

b. The arrangement for land for processing or disposal of
solid waste in every local body should be arranged as per
the provisions of the Government Order No: 4520/Nau-
8- 2017-153J/2017 dated 10th October, 2017 in next six
months.

€. Review the performance of local bodies, at least once in
a quarter on waste segregation, brocessing, trecatment
and disposal and take corrective  measyres in
consultation with the Commissioner orDirector of local
~ bodies and Secretary-in- charge of the State Urbg
- Development.” g
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Para 5. Referring to the above, it has been pointed out that it is the
responsibility of the District Magistrate, Ghaziobad to provide land for the
purpose of making errangement for processing of the waste. The
Commissioner, Municipal Carporation present today has stated that omeeting
was held with the District Administration and on area of 15hectares of land
has been identified but, in that area, o small piece of land is private land which
is to be purchased from the land owner and this process is going on. The
Commissioner has stated that the process of obtaining that land will be
completed within a period of 6-7 mon ths.

Para 7. Let further action taken report by the Commissioner, Municipal
Corporation as also the action taken report by District Magistrate, Ghaziabad
be filed at least one week before the next date of hearing by e- mail at Judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and
not in the form of Image POF,

2. It is submitted that in the consonance of Government Order NO.
2221/Nau-5-18-3525a/2016 dated 29.06.2018 and sub-rule (f) of rule
11 of Solid Waste Management Rules,2016 in respect of Ghaziabad, it
was expected to provide land for setting up a waste to energy plant

(Dumping Ground).

3. That in view of the above provision, a total of 17,9084 Hectares i.e.
44.75 acres of land was made available to Municipal Caorporation
Ghaziabad in village Galand and village Pipalhaida located in district
Hapur in the year of 2019 for setting up waste to energy plant (Dumping
Ground) of Ghaziabad city in which a total of 4.509 Hectares i.e. 11.142
Acers of land was purchased by the Municipal Corporation through sale
deed, the remalining 33.1080 Acers of land was made available to the
Municipal Corporation through donation deed and sale deed with the
help of Ghaziabad development authority,

4 That when the municipal Corporation Ghaziabad sent vehicles for
dumping of garbage at this place, the local citizens of Galand and its
surrounding areas strongly opposed the construction of a dumping
ground. A boundary wall of the dumping ground located in the village
Galand was constructed by Municipal Corporation Ghazlabad, However
on 24.11,2021, Hundreds of people of village Galand demolished the D8
feet high and 180 meter longer boundary wall of the dumping ground,
in connection with an FIR NO; 641/2021 under the IPC and Para 3

1 Prevention of Damage to Public Property Act and Section 7 Criminal Law

(Amendment) against 150-200 unknown people and 34 people

including the main person namely: Krishna pal was arrested.

5. It is submitted that the Additional Superintendent of police Hapur with
the Additional District Magistrate of Hapur Jointly conducted on site
inspection In village Galand and assessed the situation regarding for
police force/PAC to maintain peace and order during the construction

. of boundary wall and submitted a Joint report to the higher Authority
! (DM AND 55P HAPUR) on 10.01.2023,

6. Therefore, in compliance of the government order then District
Magistrate Ghaziabad has performed his duty and a total 44.25 acres of
sultable land has been made available to the Municipal Corporatio
Ghaziabad In village Galand and village Pipalhaida of Hapur for se ttin:
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up waste to-energy plant (Dumping Ground} of Ghaziabad city, It is
submitted that through the letter NO. 761/7-DLRC-2024 dated
28.06.2024, it has been communicated to the Municipal Commissioner
to coordinate with the District Maglstrate Hapur and SSP Hapur for the
establishment of the Dumping Ground and to make the waste to energy
plant functional because the land does not fall under the Jurisdiction of
e _ the District Magistrate Ghaziabad. True copy of the letter dated

L 28.06.2024 by District Magistrate to Municipal Commissioner,
Ehly Ghaziabad is hereby annexed as ANNEXURE R1

Es ' 7. Itis respectfully submitted that the Action Taken Report may be taken on record.
[ ]
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